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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW 

DELHI 

ORIGINAL APPLICATION NO. 95 of 2025 

IN THE MATTER OF 

DEEPAK PANDEY                 ….. APPLICANT 

VERSUS 

STATE OF UTTARAKHAND and ORS.         …..RESPONDENTS 

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO. 6 AS PER 
DIRECTIONS VIDE ORDER DATED 04.12.2025 OF THE HON’BLE 

NATIONAL GREEN TRIBUNAL 

MOST RESPECTFULLY SHOWETH: 

1. That the Respondent No. 6, namely M/S Modern Grit Industries, LLP, 

Kashipur, Udham Singh Nagar, Uttarakhand is duly registered and 

incorporated since 2020. It is also duly registered under the Uttar 

Pradesh Shops and Commercial Establishment Act, 1962 for carrying 

out the business of marble and stone crushing. 

2. That on the complaint made by the applicant with the subject 

“Complaint: Operation of stone crushers without ground water extraction 

permission for many years” vide order dated 27.03.2025, the 

Respondent No. 6 was made a party in the present Original Application 

No. 95 of 2025 case title “DEEPAK PANDEY V/S STATE OF 

UTTARAKHAND & ORS” pending before Principal Bench of National 

Green Tribunal at New Delhi with the notices being issued to them. It 

is further stated that in the same order dated 27.03.2025, the Hon’ble 

National Green Tribunal directed the Uttarakhand Pollution Control 
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Board (UKPCB) to form a Joint Committee and furnish a report within 

a period of 1 month to suggest actual factual position and also to 

suggest appropriate remedial actions. 

3. That in compliance of the above-stated order, the UKPCB filed a report 

from the Joint Committee dated 15.05.2025 which was found to be 

vague by this Hon’ble Court vide order dated 21.07.2025. The UKPCB 

was again directed to file an additional report within 1 month 

containing the status of compliance of all guidelines set by both the 

centre and state pollution control board. 

4. That in the said report dated 15.05.2025 it was noted by this Hon’ble 

Tribunal that the Respondent No. 6 was in non-compliance. Thus, 

through order dated 21.07.2025 while exercising the precautionary 

principle embodied in Section 20 of the National Green Tribunal Act, 

2010 respondent No. 6 was restrained from operating the stone-crusher 

till further orders. 

5. That vide order dated 21.07.2025 Hon’ble National Green Tribunal 

directed Respondent No.6 to file a compliance report with all the GPS 

marked photographs, for better adjudication of the matter, and fixed 

the next date of hearing on 01.09.2025. 

6. That on 01.09.2025 the counsel appearing for Respondent No.6 prayed 

for further time to file the compliance report and also stated that due 

to heavy rainfall it was not possible to approach the site of stone 

crusher. The Hon’ble court after considering the request was pleased to 

give further time of 2 months for filing the compliance report. 

Afterwards compliance report was filed on 04.11.2025 and a pen drive 
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containing videos of the compliances was filed by Respondent No. 6 on 

03.12.2025. 

7. That vide order dated 04.12.2025, the Hon’ble National Green Tribunal 

found the compliances insufficient and stated that there are still some 

serious non-compliances with the relevant norms and directed all the 

respondents to file an additional and fresh compliance report. 

8. That in compliance of the order dated 04.12.2025 the current status of 

the compliances are as follows: - 

A. Compliance status as per UKPCB provisions made under the 

Environmental (Protection) Rules 1986 as amended: 

Sr. 

No. 

PROVISIONS AS 

PRESCRIBED UNDER 

THE ENVIRONMENT 

(PROTECTION ) RULE 

1986 

COMPLIANCE STATUS ANNEXURE 

1.  Dust containment cum 

suppression system of 

the equipment. 

A. Crushing/Screening 

Plant equipment was 

covered. 

B. Conveyor Belts were 

covered. 

C. Water Sprinklers were 

found installed at 

crushing equipment & 

Conveyor belts. 

ANNEXURE

A 
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2.  Construction of Wind 

breaking Walls 

Wind Breaking Wall is 

established all sides of the 

Unit. 

ANNEXURE

B 

3.  Construction of the 

metalled roads within 

the premises 

RCC Road was found within 

the premises. 

ANNEXURE

C 

4.  Regular cleaning and 

wetting of the ground 

within the premises. 

A. Provided though non-

operational due to the 

orders by this court. 

B. Settling tank to collect 

water was found. 

C. Water recycling system 

was found. 

ANNEXURE

D 

5.  Growing of a green belt 

along the periphery. 

Provided 

(including 1000 bamboo 

trees) 

ANNEXURE

E 

6.  Licensing, Consents and 

record-keeping 

A. License under Uttar 

Pradesh Shops and 

Commercial 

Establishment Act, 

1962 with registration 

number 

UPSA22714937 for 

ANNEXURE

F 
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carrying out the 

business of marble and 

stone crushing dated 

16.02.2025 found. 

B. Exemption Certificate 

for Ground Water 

Abstraction was found 

valid from dated 

21.01.2025 bearing 

letter no. 

EXM/IND/UK/2025/1

047/N 

C. Record of Water 

Consumption from the 

period of 01 June 2025 

to 30.12.2025 

D. CCTV cameras found 

all around the 

premises 

E. Notice Board 

showcasing the 

information of the 
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industry and owners 

found. 

F. Fresh CTO has also 

been applied (receipt 

attached) 

B. Compliance Status of the additional provisions in accordance 
with CPCB Environment Guidelines for Stone Crushing Units July 
2023: 

S.no Provisions as prescribed 
under CPCB 
Environment Guidelines 
for Stone Crushing Units 
July 2023 

Compliance Status Annexure 

1. Water Sprinkler with 

adequately designed 

nozzles at unloading area 

of raw material, primary 

Crusher, Screen, 

Conveyors and transfer 

Points. 

Provided, Since the 

compliance requirements 

for UKPCB and CPCB are 

same, it has been 

attached already as 

Annexure – A and E. 

ANNEXURE A 
and E 

2. Enclosure by GI/MS sheet 

on top and at least three 

sides completely from the 

ground level on primary 

crushers, secondary 

crushers, screen and 

tertiary crushers. 

Provided ANNEXURE G 
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3.  Dry Extraction cum bag 

filters followed by cyclone 

at secondary, tertiary 

crusher and screen. 

Provided ANNEXURE H 

4.  Covering of Conveyor belts Provided, Since the 

compliance requirements 

for UKPCB and CPCB are 

same, it has been 

attached already as 

Annexure – A. 

ANNEXURE A 

5.  Flexible telescopic chute 

from top of discharge point 

to the ground level. 

Provided ANNEXURE I 

6.  Wind breaking Wall Provided, Since the 

compliance requirements 

for UKPCB and CPCB are 

same, it has been 

attached already as 

Annexure – B. 

ANNEXURE B 

7.  Metallic/ Concrete roads 

within the premises. 

Ramps and the entire 

ground are inside the 

premises should also be 

metalled. 

Provided, Since the 

compliance requirements 

for UKPCB and CPCB are 

same, it has been 

attached already as 

Annexure – C. 

ANNEXURE C 

8.  Arrangement of rotating 

water sprinkling 

system/fogger/anti-smog 

in the remises to suppress 

Provided, Since the 

compliance requirements 

for UKPCB and CPCB are 

same, it has been 

ANNEXURE D 
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dust within the premises 

to control dust emission. 

attached already as 

Annexure – D. 

9.  Green Belt: Plantation of 

2-3 rows of tall trees 

around the periphery of 

crusher. 

Provided, Since the 

compliance requirements 

for UKPCB and CPCB are 

same, it has been 

attached already as 

Annexure – E. 

ANNEXURE E 

9.  That the videos evidencing all the compliances carried out by 

Respondent No. 6 are hereby attached as ANNEXURE – J, submitted 

in the form of a pen drive for kind perusal. 

10. That Respondent No. 6 has acted diligently, in good faith, and 

with due regard to the applicable environmental norms and statutory 

obligations, and has implemented all measures as directed by the 

concerned authorities. There has been no willful default, negligence, or 

deliberate non-compliance on the part of Respondent No. 6, and all 

actions have been undertaken to strictly adhere to the mandates of both 

regulatory bodies. It is further submitted that, in order to effectuate 

such compliance, Respondent No. 6 has incurred substantial 

expenditure towards implementation of the prescribed measures. 

Copies of certain representative bills evidencing the said expenditure 

are annexed herewith and marked as ANNEXURE–K. 
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https://uplabouracts.in/report/CertificateLicense/SA_CertificateNew.aspx?Param2=UPSA22714937&AppKey=3777663&MemKey=3654264&ActK… 1/1 

24/02/2025, 17:10 uplabouracts.in/report/CertificateLicense/SA_CertificateNew.aspx?Param2=UPSA22714937&AppKey=3777663&MemKey=3… 

Form M 
[See Rule 2-A(3)/Section 4-B(3)] 

(Uttar Pradesh Shops and Commercial Establishment Act, 1962) 

Labour Department, Uttar Pradesh 
Registration Certificate of Shop or Commercial Establishment 

1. Name of the Shop or Commercial Establishment. : MODERN GRIT INDUSTRIES LLP 

2. Full Postal Address And Location. : Baraj Bojh Jahanabad Pilibhit,PILIBHIT,262001 Pilibhit 
3. Name of the Owner. : . 

4. Owner Father/Husband Name. : . 
5. Shop Category : Shop 
6. Nature of Business. : MARBLE & STONE CRUSHER 
7. Number of Employees. : 5 
8. Registration Number. : UPSA22714937 

Partner/Director's Details 

Sr. 
No 

Name Father Name Address Mobile Number 

1 Aman Yadav Mukesh Singh Yadav Mainpuri Uttar Predesh 8433295501 

2 Anurag Yadav Mukesh Singh Yadav Mainpuri Uttar Predesh 843329550 

It is hereby certified that the shop/commercial establishment,the particulars of which have been given above,has been registered under the 
U.P. Dookan Aur Vanijya Adhishthan Adhiniyam,1962 on this day 16/02/2025. 

Date Of Commencement : 01/02/2025 

Issued on the behalf of the Additional/Deputy Labour Commissioner 
Bareilly 

The certificate is valid for the Lifetime or till the date the shop/ commercial establishment exists. No renewal is required further. 

* This is a computer generated copy hence no signature required.. 

Disclaimer : 

1 . This certificate may be verified from the website of the Labour Department, Govt. of UP -  www.uplabour.gov.in 
2. This certificate is issued solely on the basis of the information submitted by the applicant. The Labour Department does not 
undertake responsibility for the correctness of the information contained herein. 
3. This registration certificate is valid only for regulating service conditions of workers working therein. 
4. It shall be mandatory for the establishment to follow the rules & regulations of other departments of state & central 
governments, as the case may be. 

ANNEXURE 
F
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DATE OPENING READING CLOSING READING PER HRS RBM CRUSHED QTL (AVG)

01-06-2025 1648.7 1652.5 3.8 14350 3500 LTR
02-06-2025 1652.5 1656.8 4.3 11550 4000 LTR
03-06-2025 1656.8 1661.7 4.9 11900 4500 LTR
04-06-2025 1661.7 1662.6 0.9 2800 1000 LTR
18-06-2025 1662.6 1667.1 4.5 15050 4200 LTR
19-06-2025 1667.1 1674.1 7 23450 6000 LTR
20-06-2025 1674.1 1680.4 6.3 20650 5500 LTR
21-06-2025 1680.4 1686.8 6.4 19250 5500 LTR
22-06-2025 1686.8 1692.2 5.4 17850 5000 LTR
23-06-2025 1692.2 1696.6 4.4 13650 4000 LTR
24-06-2025 1696.6 1700.5 3.9 12250 3500 LTR

TOTAL 51.8 162750 46700 LTR

DATE OPENING READING CLOSING READING PER HRS RBM CRUSHED QTL (AVG)

01/07/2025 
TO 

30/07/2025
NILL NILL 0 0 NILL LTR

01/08/2025 

CRUSHER WATER CONSUPTION

PLANT READING & MATERIAL CRUSHED (AVG)
WATER

CONSUPTION

CRUSHER WATER CONSUPTION

PLANT READING & MATERIAL CRUSHED (AVG)
WATER

CONSUPTION

01/08/2025 
TO 

30/08/2025
NILL NILL 0 0 NILL LTR

01/09/2025 
TO 

30/09/2025
NILL NILL 0 0 NILL LTR

01/10/2025 
TO 

30/10/2025
NILL NILL 0 0 NILL LTR

01/11/2025 
TO 

30/11/2025
NILL NILL 0 0 NILL LTR

01/12/2025 
TO 

30/12/2025
NILL NILL 0 0 NILL LTR
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